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Form 8 (B)
[See rule 14(1)]

APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF
WELL FOR ANY COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR

BULK USER IN NOTIFIED AND NON-NOTIFIED AREA
अनापत्ति प्रमाण पत्र के  नवीनीकरण का आवेदन पत्र

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
[उत्तर प्रदेश भूगर्भ जल प्रबंधन और विनियमन अधिनियम, 2019 का युआईएस 10 (1) या 11 (1)]

Applicant's Details
आवेदक का विवरण

Type of Applicant
आवेदक का प्रकार

Behalf of Firm/Company Application Number
आवेदन संख्या

GZBD0424RIN0815

Application Date
आवेदन तिथि

30/04/2024

Name of the Applicant
आवेदक का नाम

MOHD SALEEM QURESHI

Mobile No.
मोबाइल नंबर

9411858902 Email ID.
ईमेल आईडी

Sharikkhan96@gmail.com

Date of Birth
जन्मतिथि

26/01/1976 Gender
लिंग

Male

Nationality
राष्ट्री यता

Indian ID as Address Proof
निवास प्रमाण हेतु आईडी

Aadhaar Card

Aadhaar Card Number 4170-7084-3020 Uploaded Aadhaar Card
अपलोड किया गया आधार कार्ड

Dow nload

House No./Flat No./Building No.
मकान सं0/फ़्लैट सं0/भवन सं0

Khasra No-2761 Bhorgarhi,
Dasna, Ghaziabad

Locality/Village
मुहल्ला/गाँव

City/Town/Post Office
नगर/कस्बा/पोस्ट ऑफिस

GHAZIABAD State
राज्य

Uttar Pradesh

District
जनपद

GHAZIABAD Pin Code
पिन कोड

201015

Designation
पद

Manager Company Name
कं पनी का नाम

Al Nasir Exports Pvt Ltd

Company Address
कं पनी का पता

Khasra No 2761, Bhoorgarhi,
Dasna, Ghaziabad.

Authorization Letter
प्राधिकार पत्र

Dow nload

Details of Existing Well
विद्यमान कू प का विवरण

District
जनपद

Ghaziabad Block
ब्लॉक

RAJAPUR

Plot No./Khasra No.
प्लॉट संख्या/खसरा संख्या

Khasra No-2761, village
Bhoorgarhi

Municipality/Municipal Corporation
नगर पालिक/नगर निगम

No

Ward No./Holding No.
वॉर्ड  संख्या/होल्डिंग संख्या

N/A Uploaded Land Details
अपलोड किया गया भूमि का विवरण

Dow nload
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Uploaded Google / Toposheet
Map
अपलोड किया गया कू प का गूगल /
टोपोशीट मैप

Dow nload

Particulars of The Existing Well
विद्यमान कू प का ब्यौरा

Date of Construction/Sinking
of Well
कू प की निर्माण तिथि

11/04/2012 Type of Well
कू प का प्रकार

Tube Well/Boring

Discharge of Tube Well
(cum./hr)
ट्यूबवेल का निर्वहन (cum./hr)

10

Housing Pipe If Any
यदि कोई है

Yes Approx. Length of Housing Pipe (In
meter)
हाउसिंग पाईप की अनुमानित लंबाई (मीटर में)

48.00

Approx. Diameter of Housing
Pipe (mm)
हाउसिंग पाईप का अनुमानित व्यास
(मिलीमीटर में)

100.00 Material of the Housing Pipe & Blank
Pipe
हाउसिंग पाईप एवं ब्लैंक पाईप की सामग्री

PVC

Strainer Details
स्ट्रेनर का विवरण

Material of Strainer
स्ट्रेनर की सामग्री

PVC Number of Strainer(s)
स्ट्रेनर की संख्या

2

S.No.
क्रम
संख्या

Strainer Installed at what Depth from
Ground Level (in Meter)
स्ट्रेनर, भू-स्तर से  कितनी गहराई पर स्थापित
है (मीटर में)

Strainer Installed upto what Depth
from Ground Level (in Meter)
स्ट्रेनर, भू-स्तर से  कितनी गहराई तक स्थापित है
(मीटर में)

Length (In
meter)
लंबाई (मीटर
में)

Diameter (In
millimeter)
व्यास (मिलीमीटर में)

1 48.00 54.00 6.00 100.00

2 54.00 60.00 6.00 100.00

Approx. Depth of Well (In
meter)
कू प की अनुमानित गहराई (मीटर में)

60.00 Whether There has been Any Adverse
Report Regarding Water Quality of the
Well?
क्या कू प के  जल की गुणवत्ता के  संबंध में कोई
प्रतिकू ल रिपोर्ट  है?

No

Ground Water Level (In meter)
भूजल स्तर (मीटर में)

7.10

Details of Existing Pumping Device विद्यमान पंपिंग उपकरण का विवरण

Type of Pump to be Used
प्रयोग किये जाने  वाले पंप का प्रकार

Submersible Pump Capacity (In m /hr)
पंप क्षमता (m /hr)

10.00

Horse Power (H.P.)
हॉर्स  पावर (एच.पी.)

2.00 Length of Suction Pipe (In meter)
सक्शन पाइप की लंबाई (मीटर में)

48.00

Operational Device
परिचालन उपकरण

Electric Motor Date of Energization
विद्यु तीकरण तिथि

11/04/2012

Details of Utilization of Well
कू प के  उपयोग का विवरण

Purpose of the Existing Well
विद्यमान कू प का उद्देश्य?

Industrial

Annual Running Hours
वार्षिक उपयोग (घंटे  में)

3300.00 Annual Days
वार्षिक उपयोग (दिनों में)

330

3

3
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Daily Running Hours
दैनिक उपयोग (घंटे  में)

10.00 Whether the Water Supplied in Well
Area Through Pipe Water Supply or
Not?
क्या क्षेत्र में जल की आपूर्ति पाइप जलापूर्ति के
माध्यम से  होती है?

No

Please Submit Mode of
Treatment of Waste
Water/Effluent (For Industries)
अपशिष्ट जल की उपचार प्रणाली भरें
(उद्योग हेतु)

Effluent Treatment Plant Please Mention Whether Obtained NOC
from Uttar Pradesh Pollution Control
Board for Discharge of Effluent/Waste
Water or Not?
कृ पया उल्लेख करें  कि क्या उत्तर प्रदेश प्रदू षण
नियंत्रण बोर्ड  से  अपशिष्ट प्रवाह/अपशिष्ट जल
प्रवाह हेतु अनापत्ति प्रमाण पत्र प्राप्त कर लिया
गया है अथवा नहीं

Yes

Upload NOC
अनापत्ति प्रमाणपत्र अपलोड करें

Dow nload Length of Section Pipe (in Meter)
सक्शन पाइप की लंबाई (मीटर में)

48.00

Whether Rain Water
Harvesting Structure has been
Constructed w ithin the
Premises?
क्या परिसर में वर्षा जल संचयन
संरचना का निर्माण किया गया है?

No Any Other Information Which You
Would Like to Furnish
कोई अन्य जानकारी जो आप प्रदान करना चाहते
हैं

N/A

Maximum Allowable Annual Extraction of Ground Water: 33000.00

Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against the details
submitted at the time of filling up application for grant of N.O.C. w ill be done.
10 रुपये के  न्यायिके तर स्टाम्प पेपर पर शपथ पत्र प्रस्तुत करने  के  निर्देश दिये जाते हैं जिसपर यह उल्लिखित हो कि अनापत्ति
प्रमाणपत्र प्राप्त करने  हेतु भरे  गए आवेदन पत्र पर प्रदान की गई जानकारी के  विरुद्ध आवेदक द्वारा कू प में किसी प्रकार के  बदलाव/
परिवर्तन नहीं  किए जाएं गे।।

Dow nload

Does industry come under
MSME ?
क्या उद्योग MSME के  अंतर्गत आता है
?

No

NOC Issued By:
अनापत्ति प्रमाण पत्र (द्वारा निर्गत)

Central Ground Water Authority
के न्द्रीय भूगर्भ  जल प्राधिकरण

Yes

Certificate Number
प्रमाणपत्र संख्या

REG010236 Issue Date
निर्गमन तिथि

17/02/2022

Expiry Date
अंतिम तिथि

10/11/2023 Upload Certificate
प्रमाणपत्र अपलोड करें

Dow nload

Ground Water Department Uttar Pradesh
भूगर्भ  जल विभाग उत्तर प्रदेश सरकार

No

When N.O.C. is not valid at the date of filling the application
जब अनापत्ति प्रमाण पत्र आवेदन भरने  की तिथि में मान्य नहीं  है

Date of Expiry of N.O.C 10/11/2023 Date of filling application for renewal 12/04/2024

Any clarification Report Reason For Pendency

affidavit on non judicial stamp
paper of Rs. 10/- regarding
non availability of water
supply from local government
agencies in cases where
ground water requirement is
up to 10 m /day

Dow nload Certificate regarding non/ partial
availability of fresh water/ treated
waste water supply from the
concerned local government water
supply agency in cases where
requirement of ground water is more
than 10m /day

Dow nload

3 3
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Ground water quality data of
bore well/ tube well/ dug well
in respect of existing
industries from NABL
accredited
laboratories/Government
approved laboratories

Dow nload Proposal for rain water harvesting/
recharge w ithin the premises as per
Model Building Bye Laws issued by
Ministry of Housing & Urban Affairs

Dow nload

Impact Assessment report:
All projects
extracting/proposing to
extract ground water in
excess of 100 m /day in
Notified and non-notified
areas shall have to
mandatorily submit impact
assessment report of
existing/ proposed ground
water w ithdrawal on the
ground water regime and also
socio-economic impacts
report prepared by accredited
consultants. Pro-forma for the
report is given in Annexure-1.

Dow nload

Reason for renewal of N.O.C.
एन.ओ.सी. के  नवीनीकरण का कारण

For the industrial use of
groundw ater.

Affidavit on non judicial stamp paper of
Rs, 10 that no alteration/ modification
of well against the details submitted at
the time of filling up application for
grant of N.O.C. w ill be done

Dow nload

Against Case No

3
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Declaration by the Applicant
आवेदक द्वारा उद् घोषणा

I do hereby declare that the particulars fuenished herein above are correct and true . I understand that in case any of the information and
particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be

rejected/cancelled ..
मैं एतद्द् वारा घोषित करता हूँ  कि ऊपर दिये गए विवरण सही व सत्य हैं  | मैं जानता हूँ  कि यदि जांच पड़ताल के  दौरान किसी भी स्तर पर उपरोक्त विवरण असत्य पाये गए तो

मेरा आवेदन/रजिस्ट्री करण अस्वीकृ त/निरस्त किए जाने  योग्य होगा”

I Agree/मैं सहमत हूं 
Note/नोट

Separate application form should be used for registration of each individual w ell.
The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction I
alteration shall be duly authenticated.
In case any of the particulars/information is found to be incorrect at any stage of verif ication I scrutiny, the application is liable for rejection.
In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL, same shall be liable for cancellation.
Please w rite 'N.A.' against those items w hich are not applicable.
Please attach the follow ing documents along w ith the application:
(a) Document show ing proof of ow nership of land;
(b) Photocopy of Aadhaar card / voter ID I ration card I any other proof of identif ication
(c) Map show ing location of the proposed w ell, w hich have been referred to in item no.2(a), (b)and(c)
(d) Aff idavit referred to in item no. 5.
(e) Aff idavit referred to in item no. 7.
(f) Copy of N.O.C. as referred in item no.3.
Additional Documents to be submitted w ith the application
(I) For Industrial User;
(a) An aff idavit on non judicial stamp paper of Rs. 10/- regarding non availability of w ater supply from local government agencies in cases
w here ground w ater requirement is up to 10 m /day.
(b) Certif icate regarding non/ partial availability of fresh w ater/ treated w aste w ater supply from the concerned local government w ater supply
agency in cases w here requirement of ground w ater is more than 10m /day.
(c) Ground w ater quality data of bore w ell/ tube w ell/ dug w ell in respect of existing industries from NABL accredited laboratories/Government
approved laboratories.
(d) Proposal for rain w ater harvesting/ recharge w ithin the premises as per Model Building Bye Law s issued by Ministry of Housing & Urban
Affairs.
(e) Impact Assessment report: All projects extracting/proposing to extract ground w ater in excess of 100 m /day in Over-exploited, Critical and
Semi-critical areas shall have to mandatorily submit impact assessment report of existing/ proposed ground w ater w ithdraw al on the ground
w ater regime and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.
(II) For Commercial User:
(a) In cases w here dew atering is involved, submission of impact assessment report prepared by an accredited consultant on the ground
w ater situation in the area giving detailed plan of pumping, proposed usage of pumped w ater and comprehensive impact assessment of the
same on the ground w ater regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to
overcome any signif icant environmental issues such as ground w ater level decline, land subsidence etc.
(b) An aff idavit on non judicial stamp paper of Rs. 10/- regarding non availability of w ater from any other source in case w ater is required for
construction in safe and semi critical areas.
(c) Certif icate from a government agency regarding non availability of treated sew age w ater for construction w ithin 10 km radius of the site in
notif ied areas.
(d) Certif icate of non-availability of w ater from local government w ater supply agency in respect of all categories of assessments units for
commercial use.
(e) Details of w ater requirement computed as per National Building Code, 2016 (Annexure I), taking into account recycling/ reuse of treated
w ater for f lushing etc. (in case of completed infrastructure projects for commercial use).
(f) Completion certif icate from the concerned agency for infrastructure projects requiring w ater for commercial use.
7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the ow ner applicant for examination
of the merit of the case.

3

3

3
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U.P. Pollution Control Board
         

CONSENT ORDER
         

 To ,
                 Shri  MOHD SAALIM QURESHI
                  M/s AL NASIR EXPORTS PVT LTD
                  Khasara No. 2761, Bhoorghari, Dasna, Ghaziabad (U.P.),GHAZIABAD,201015
                  GHAZIABAD
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

C.E.O
C-1

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Office, U.P. Pollution Control Board, Ghaziabad
         

C.E.O
C-1

         

Ref No. -
78826/UPPCB/Ghaziabad(UPPCBRO)/CTO/wate
r/GHAZIABAD/2019

 Dated :  12/03/2020

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  AL NASIR EXPORTS PVT LTD

Reference Application No :6933040 Dated :12/03/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. AL NASIR EXPORTS PVT
LTD is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit
subject to general and special conditions mentioned in the annexure ,in refrence to their foresaid
application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . Ashok 
Kumar 
Tiwari

Digitally signed 
by Ashok 
Kumar Tiwari 
Date: 
2020.03.12 
12:30:58 
+05'30'

Ashok 
Kumar 
Tiwari

Digitally signed 
by Ashok Kumar 
Tiwari 
Date: 2020.03.12 
12:31:53 +05'30'

ANNEXURE-A7

104

387



U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.AL NASIR EXPORTS PVT LTD  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 6933040/ Water  Dated :  12/03/2020

1. This consent is valid for the approved maximum slaughtering capacity  Slaughtering of 200
buffaloes per day and 100 Goats per day  producing  Frozen Meat-50 MT/Day, MBM-11MT/day,
Tallow-4 MT/day per day.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES” issued by Central pollution Control Board in October
2017.

4. The slaughter house will follow the various provisions of  rules and regulations as mentioned in the “
Compendium of Indian Standards on Slaughter House”.

5. The slaughtering of the cow & its progeny is not permitted under any circumstances.
6. The industry should strictly follow the various Acts & guidelines mentioned in the compendium

compiled in compliance of the Hon’ble Supreme Court order dated 17-02-2017 in the matter of
W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.

7. The industry should provide the linkage of the CCTV cameras installed at the entry points, lairage
and meat processing unit to the DM office and on the public portal. It will be the responsibility of the
industry to comply with the various conditions of the permission taken from local administration or
any other government department.

8. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 4 KLD Septic Tank
2 Industrial 200 KLD ETP

9. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain.

9(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 4 KLD
2 Total Suspended Solids As per E.P Rules 1986
3 COD As per E.P Rules 1986
4 BOD As per E.P Rules 1986
5 Oil & Grease As per E.P Rules 1986

9(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
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Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids As per E.P Rules 1986
2 BOD As per E.P Rules 1986
3 COD As per E.P Rules 1986
4 Quantity of Discharge 200 KLD
5 Oil & Grease As per E.P Rules 1986

10. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

11. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

12. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

13. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

14. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

15. Minimum 33% of the land on which unit is established will be covered  and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

16. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

17. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

19. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
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1- 	The industry shall follow the guidelines for the utilization of treated effluent in irrigation, which
are available on the website of CPCB at the web link http://cpcb.nic.in/NGT/Guidelines-UTE-
irrigation.pdf
2- 	All the slaughtered meat produced by slaughter house shall be supplied to its integrated frozen
meat unit. The prior permission from U.P. Pollution Control Board is required if the slaughtered
meat is to be given to other frozen meat unit for processing.
3- 	The industry shall submit quarterly monitoring reports of treated effluent from a certified /
approved laboratory under E.P. Act 1986.
4- 	The industry shall ensure deployment of qualified to step up self monitoring mechanism on 24 ×7
hours basis.
5- 	The industry shall implement treated effluent flow distribution measurement for irrigation
purposes completely in accordance with irrigation plan & its impact.
6- 	The impact of treated effluent application on land is to be included further in E.I.A. studies
involving ground water monitoring point identified in close proximity to the unit.
7- 	E.I.A. studies shall include comprehensive study of water & waste water balance in addition to the
adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in place of
discharge on surface water body.
8-	The industry shall deploy self monitoring task force to strictly observe & monitor treated effluent
discharge restriction on surface water body located in its proximity.
9- 	The industry shall also explore treated effluent Re-cycle mechanism in furtherance to the
application of treated effluent on land as a significant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated
effluent discharge possibility elsewhere.
10- 	The industry shall use the brine solution or de-freezing in the place of salt to preserve the raw
hides to reduce the TDS in the effluent.
11- 	The industry shall obtain prior consents in the event of any addition or alteration of existing
effluent treatment or discharge mode or any addition or alteration of new emission generation
sources such as - Boiler/Furnace/Heaters/D.G. Sets in accordance with section- 25/26 of water act
1974 & section 21/22 of air Act 1981 (as amended respectively)
12- 	The solid waste generated from the industry should be disposed in such a manner that it does not
pollute ground water, river or any other surface water body source.
13- 	The E.T.P. installed in the factory should be maintained and operated in such a manner that
treated effluent always conforms to the standard laid down by the board.
14-	The flow meter should be installed and the industry should appoint skilled and qualified persons
to operate the ETP.
15- 	The industry shall follow all the terms and conditions stipulated in closer order suspension letter
by the Nagar Vikash anubhag-8  vide its letter no 06/C.M/Nau-8-2020/107 Ja /2017T.C dated 05-02-
2020
16- 	The ground water samples of the hand pumps near the industry should be got tested on a
quarterly basis and the report of the same should be submitted to the board.
17- 	The industry should follow the Karnal Technology for the disposal of treated effluent and under
no circumstance the water waste of the industry should reach any surface water body.
18- 	The industry should submit the EIA study report in triplicate after the compilation of the same.
19- 	The industry shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2019 and audited balance sheet for the current year and the details of
fees deposited during last three years within a month otherwise this CTO may be revoked.
20- 	If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
21- 	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/Plant machinery failing which
consent would be deemed void.
22- 	The solid waste generated from the industry should be disposed in such a manner that it does not
pollute ground water, river or any other surface water body source.
23- 	The E.T.P. installed in the factory should be maintained and operated in such a manner that
treated effluent always conforms to the standard laid down under the E.P Act 1986 as amended.
24- 	The industry shall maintain strict supervision upon fluctuations in operating parameters with
respect to each treatment unit and shall ensure deployment of qualified to step up self-monitoring
mechanism on 24 ×7 Hours basis.
25-	The ground water samples of the hand pumps near the industry should be got tested on a
quarterly basis and the report of the same should be submitted to the Board.
26- 	The flow meter should be installed at inlet of Kernel Technology and log book should be
maintained.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

C.E.O
C-1

         

27- 	The industry should submit the irrigation plan approved or authenticated by the reputed
Agricultural University.

Ashok 
Kumar 
Tiwari

Digitally signed 
by Ashok Kumar 
Tiwari 
Date: 2020.03.12 
12:32:15 +05'30'
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About us Disclaimer Change Password Logout

Welcome Al-Nasir Exports Pvt. Ltd.-Ghaziabad

Select Data Type
-

Grid  Graph  Export

Industry Type : Slaughter House (1)

Company Name: AL-NASIR EXPORTS PVT. LTD.-GHAZ

Station : AL-NASIR EXPORTS PVT. LTD

 Unselect All Select AllAL NASIR EXPORTS GHAZIABAD : ETP_1_OUTLET  

pH  BOD  COD  TSS  FLOW 

Select an Owner and Station and Click add to see its air data. You may add multiple stations and select the parameters.

 

Add Station    Add multiple stations to view its data

Check All 

From :

01-07-2024 00:00
To :

18-07-2024 13:49
Time Base :

1 Hour
  

Value Type :
Average

Range : Min.    Max.

Advance Search  Quick
Reports

Generate Report

NA = Not Available NA- Disabled By CPCB Not Meeting Sta

Water Quality Monitoring System

Hourly Average Data from 01-07-2024 00:00 HRS to 18-07-2024 13:49 HRS

Company Name Al-Nasir Exports Pvt. Ltd.-Ghaziabad

Station Name ETP_1_Outlet

Parameter Name pH BOD COD TSS FLOW (m3/hr)

Permissible Range 6.5 - 8.5 (pH) 30 (Mg/l) 250 (Mg/l) 100 (Mg/l) -

18-07-2024 13:00:00 7.47 10.91 149.00 15.42 0.00

18-07-2024 12:00:00 7.45 11.05 151.22 16.83 0.00

18-07-2024 11:00:00 7.42 11.08 152.28 17.43 0.00

18-07-2024 10:00:00 7.40 11.11 152.71 18.03 0.00

18-07-2024 09:00:00 7.36 11.08 151.82 17.70 0.00

18-07-2024 08:00:00 NA NA NA NA NA

18-07-2024 07:00:00 NA NA NA NA NA

18-07-2024 06:00:00 NA NA NA NA NA

18-07-2024 05:00:00 NA NA NA NA NA

18-07-2024 04:00:00 NA NA NA NA NA

18-07-2024 03:00:00 NA NA NA NA NA

18-07-2024 02:00:00 NA NA NA NA NA

18-07-2024 01:00:00 NA NA NA NA NA

18-07-2024 00:00:00 NA NA NA NA NA

17-07-2024 23:00:00 NA NA NA NA NA

17-07-2024 22:00:00 NA NA NA NA NA

17-07-2024 21:00:00 NA NA NA NA NA

17-07-2024 20:00:00 NA NA NA NA NA

17-07-2024 19:00:00 7.89 11.20 155.07 18.47 0.00

17-07-2024 18:00:00 7.89 11.20 154.94 18.43 0.00

LIVE MAP LIVE CAMERA DATA VALIDATION REPORTS OFFLINE STATIONS REASON

7/29/24, 1:50 PM WQMS - Real-Time Data Monitoring System - w w w.xylem-errand.com

w w w.xylem-errand.com/w qmsHome.php?idType=Mg==# 1/9
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17-07-2024 17:00:00 7.89 11.25 156.30 19.27 0.00

17-07-2024 16:00:00 7.89 11.20 154.94 18.40 0.00

17-07-2024 15:00:00 7.89 11.25 155.73 18.42 0.00

17-07-2024 14:00:00 7.88 11.72 165.28 25.25 0.00

17-07-2024 13:00:00 7.87 11.72 165.66 24.87 0.00

17-07-2024 12:00:00 7.87 11.48 160.43 21.61 0.00

17-07-2024 11:00:00 7.87 11.14 153.20 17.03 0.00

17-07-2024 10:00:00 7.87 11.02 151.36 15.70 0.00

17-07-2024 09:00:00 NA NA NA NA NA

17-07-2024 08:00:00 NA NA NA NA NA

17-07-2024 07:00:00 NA NA NA NA NA

17-07-2024 06:00:00 NA NA NA NA NA

17-07-2024 05:00:00 NA NA NA NA NA

17-07-2024 04:00:00 NA NA NA NA NA

17-07-2024 03:00:00 NA NA NA NA NA

17-07-2024 02:00:00 NA NA NA NA NA

17-07-2024 01:00:00 NA NA NA NA NA

17-07-2024 00:00:00 NA NA NA NA NA

16-07-2024 23:00:00 NA NA NA NA NA

16-07-2024 22:00:00 NA NA NA NA NA

16-07-2024 21:00:00 NA NA NA NA NA

16-07-2024 20:00:00 7.85 11.10 152.67 16.21 0.00

16-07-2024 19:00:00 7.85 11.10 152.28 16.13 0.00

16-07-2024 18:00:00 7.84 11.27 156.38 18.91 0.00

16-07-2024 17:00:00 7.84 11.22 155.18 17.98 0.00

16-07-2024 16:00:00 7.82 11.14 153.65 17.01 0.00

16-07-2024 15:00:00 7.81 11.28 156.43 19.25 0.00

16-07-2024 14:00:00 7.80 11.06 151.78 16.03 0.00

16-07-2024 13:00:00 7.79 11.01 151.15 15.75 0.00

16-07-2024 12:00:00 7.79 11.35 158.02 21.42 0.00

16-07-2024 11:00:00 7.79 11.29 156.65 20.76 0.00

16-07-2024 10:00:00 7.78 11.10 152.80 16.99 0.00

16-07-2024 09:00:00 NA NA NA NA NA

16-07-2024 08:00:00 NA NA NA NA NA

16-07-2024 07:00:00 NA NA NA NA NA

16-07-2024 06:00:00 NA NA NA NA NA

16-07-2024 05:00:00 NA NA NA NA NA

16-07-2024 04:00:00 NA NA NA NA NA

16-07-2024 03:00:00 NA NA NA NA NA

16-07-2024 02:00:00 NA NA NA NA NA

16-07-2024 01:00:00 NA NA NA NA NA

16-07-2024 00:00:00 NA NA NA NA NA

15-07-2024 23:00:00 NA NA NA NA NA

15-07-2024 22:00:00 NA NA NA NA NA

15-07-2024 21:00:00 NA NA NA NA NA

15-07-2024 20:00:00 NA NA NA NA NA

15-07-2024 19:00:00 7.72 12.00 171.30 29.25 0.00

15-07-2024 18:00:00 7.72 11.59 163.03 22.68 0.00

15-07-2024 17:00:00 7.71 11.58 162.56 22.04 0.00

15-07-2024 16:00:00 7.70 11.80 167.14 24.76 0.00

15-07-2024 15:00:00 7.69 11.72 165.57 23.65 0.00

15-07-2024 14:00:00 7.68 11.34 157.84 18.62 0.00

15-07-2024 13:00:00 7.67 11.23 155.70 17.57 0.00

15-07-2024 12:00:00 7.67 11.29 156.51 18.10 0.00
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15-07-2024 11:00:00 7.67 11.19 154.53 16.70 0.00

15-07-2024 10:00:00 7.66 11.10 153.35 15.78 0.00

15-07-2024 09:00:00 NA NA NA NA NA

15-07-2024 08:00:00 NA NA NA NA NA

15-07-2024 07:00:00 NA NA NA NA NA

15-07-2024 06:00:00 NA NA NA NA NA

15-07-2024 05:00:00 NA NA NA NA NA

15-07-2024 04:00:00 NA NA NA NA NA

15-07-2024 03:00:00 NA NA NA NA NA

15-07-2024 02:00:00 NA NA NA NA NA

15-07-2024 01:00:00 NA NA NA NA NA

15-07-2024 00:00:00 NA NA NA NA NA

14-07-2024 23:00:00 NA NA NA NA NA

14-07-2024 22:00:00 NA NA NA NA NA

14-07-2024 21:00:00 NA NA NA NA NA

14-07-2024 20:00:00 7.46 11.38 158.65 18.79 0.00

14-07-2024 19:00:00 7.45 11.24 155.95 17.37 0.00

14-07-2024 18:00:00 7.43 11.20 155.36 17.12 0.00

14-07-2024 17:00:00 7.41 11.20 154.70 16.79 0.00

14-07-2024 16:00:00 7.39 11.20 154.22 16.66 0.00

14-07-2024 15:00:00 7.37 11.13 153.57 16.33 0.00

14-07-2024 14:00:00 7.34 11.11 153.42 16.23 0.00

14-07-2024 13:00:00 7.33 11.29 156.77 18.72 0.00

14-07-2024 12:00:00 7.33 11.31 157.13 18.69 0.00

14-07-2024 11:00:00 7.30 11.63 163.61 22.39 0.00

14-07-2024 10:00:00 7.33 11.20 155.80 17.70 0.04

14-07-2024 09:00:00 NA NA NA NA NA

14-07-2024 08:00:00 NA NA NA NA NA

14-07-2024 07:00:00 NA NA NA NA NA

14-07-2024 06:00:00 NA NA NA NA NA

14-07-2024 05:00:00 NA NA NA NA NA

14-07-2024 04:00:00 NA NA NA NA NA

14-07-2024 03:00:00 NA NA NA NA NA

14-07-2024 02:00:00 NA NA NA NA NA

14-07-2024 01:00:00 NA NA NA NA NA

14-07-2024 00:00:00 NA NA NA NA NA

13-07-2024 23:00:00 NA NA NA NA NA

13-07-2024 22:00:00 NA NA NA NA NA

13-07-2024 21:00:00 NA NA NA NA NA

13-07-2024 20:00:00 7.18 11.35 157.67 19.09 0.00

13-07-2024 19:00:00 7.18 11.28 156.59 18.24 0.00

13-07-2024 18:00:00 7.18 11.30 157.23 18.72 0.00

13-07-2024 17:00:00 7.18 11.28 156.29 18.32 0.00

13-07-2024 16:00:00 7.18 11.20 155.10 17.68 0.00

13-07-2024 15:00:00 7.18 11.20 154.68 17.36 0.00

13-07-2024 14:00:00 7.19 11.34 157.69 19.65 0.00

13-07-2024 13:00:00 7.20 11.30 156.90 18.59 0.00

13-07-2024 12:00:00 7.21 11.05 151.81 15.47 0.00

13-07-2024 11:00:00 7.22 11.04 151.57 15.76 0.00

13-07-2024 10:00:00 7.21 11.09 151.88 16.08 0.00

13-07-2024 09:00:00 7.22 11.00 151.20 15.40 0.01

13-07-2024 08:00:00 NA NA NA NA NA

13-07-2024 07:00:00 NA NA NA NA NA

13-07-2024 06:00:00 NA NA NA NA NA
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13-07-2024 05:00:00 NA NA NA NA NA

13-07-2024 04:00:00 NA NA NA NA NA

13-07-2024 03:00:00 NA NA NA NA NA

13-07-2024 02:00:00 NA NA NA NA NA

13-07-2024 01:00:00 NA NA NA NA NA

13-07-2024 00:00:00 NA NA NA NA NA

12-07-2024 23:00:00 NA NA NA NA NA

12-07-2024 22:00:00 NA NA NA NA NA

12-07-2024 21:00:00 NA NA NA NA NA

12-07-2024 20:00:00 7.84 11.10 152.60 15.58 0.00

12-07-2024 19:00:00 7.82 11.37 158.38 22.36 0.00

12-07-2024 18:00:00 7.78 11.47 160.47 24.18 0.00

12-07-2024 17:00:00 7.75 11.33 157.43 22.16 0.00

12-07-2024 16:00:00 7.71 11.24 155.49 20.43 0.00

12-07-2024 15:00:00 7.67 11.23 155.68 20.50 0.00

12-07-2024 14:00:00 7.63 11.35 157.50 21.20 0.00

12-07-2024 13:00:00 7.58 11.33 157.64 20.62 0.00

12-07-2024 12:00:00 7.54 11.28 156.43 19.22 0.00

12-07-2024 11:00:00 7.50 11.18 154.66 17.25 0.00

12-07-2024 10:00:00 7.44 11.10 152.88 15.90 0.06

12-07-2024 09:00:00 7.97 11.10 151.87 17.65 0.00

12-07-2024 08:00:00 7.96 11.10 151.68 17.47 0.00

12-07-2024 07:00:00 7.96 11.06 151.58 17.29 0.00

12-07-2024 06:00:00 7.95 11.00 151.50 17.12 0.00

12-07-2024 05:00:00 7.95 11.01 151.50 16.97 0.00

12-07-2024 04:00:00 7.95 11.03 151.53 16.77 0.00

12-07-2024 03:00:00 7.95 11.00 151.36 16.41 0.00

12-07-2024 02:00:00 7.94 11.07 151.63 16.19 0.00

12-07-2024 01:00:00 7.94 11.10 152.34 16.19 0.00

12-07-2024 00:00:00 7.94 11.16 153.91 16.84 0.00

11-07-2024 23:00:00 7.94 11.32 157.34 18.48 0.00

11-07-2024 22:00:00 7.94 11.41 158.93 18.97 0.00

11-07-2024 21:00:00 7.94 11.30 156.82 17.53 0.00

11-07-2024 20:00:00 7.94 11.27 155.95 17.09 0.00

11-07-2024 19:00:00 7.94 11.28 156.53 17.68 0.00

11-07-2024 18:00:00 7.94 11.28 156.60 17.71 0.00

11-07-2024 17:00:00 7.94 11.55 161.97 21.24 0.00

11-07-2024 16:00:00 7.93 11.60 162.98 22.06 0.00

11-07-2024 15:00:00 7.92 11.63 163.45 22.30 0.00

11-07-2024 14:00:00 7.91 11.74 166.21 24.43 0.00

11-07-2024 13:00:00 7.91 11.63 163.58 22.52 0.02

11-07-2024 12:00:00 NA NA NA NA NA

11-07-2024 11:00:00 NA NA NA NA NA

11-07-2024 10:00:00 NA NA NA NA NA

11-07-2024 09:00:00 NA NA NA NA NA

11-07-2024 08:00:00 7.88 15.13 237.37 78.37 0.00

11-07-2024 07:00:00 7.87 14.98 234.38 76.53 0.00

11-07-2024 06:00:00 7.87 14.90 232.26 74.80 0.00

11-07-2024 05:00:00 7.87 14.73 229.32 72.31 0.00

11-07-2024 04:00:00 7.88 14.55 225.29 69.42 0.00

11-07-2024 03:00:00 7.88 14.21 218.26 64.40 0.00

11-07-2024 02:00:00 7.88 13.70 207.55 57.08 0.00

11-07-2024 01:00:00 7.88 12.85 189.56 43.60 0.00

11-07-2024 00:00:00 7.88 11.59 162.56 22.21 0.00
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10-07-2024 23:00:00 7.88 11.21 155.45 16.52 0.00

10-07-2024 22:00:00 7.88 11.33 157.17 17.66 0.00

10-07-2024 21:00:00 7.88 11.52 161.31 20.38 0.00

10-07-2024 20:00:00 7.88 11.60 163.12 21.68 0.00

10-07-2024 19:00:00 7.87 11.60 163.42 21.87 0.00

10-07-2024 18:00:00 7.87 11.60 162.92 21.63 0.00

10-07-2024 17:00:00 7.87 11.51 161.57 20.73 0.00

10-07-2024 16:00:00 7.87 11.59 162.94 22.43 0.00

10-07-2024 15:00:00 7.86 11.70 165.69 23.66 0.00

10-07-2024 14:00:00 7.86 11.70 166.13 23.93 0.00

10-07-2024 13:00:00 7.86 11.43 159.57 19.71 0.00

10-07-2024 12:00:00 7.86 11.20 154.69 16.78 0.00

10-07-2024 11:00:00 7.85 11.27 156.23 17.95 0.00

10-07-2024 10:00:00 7.85 11.20 154.33 16.27 0.06

10-07-2024 09:00:00 NA NA NA NA NA

10-07-2024 08:00:00 NA NA NA NA NA

10-07-2024 07:00:00 NA NA NA NA NA

10-07-2024 06:00:00 NA NA NA NA NA

10-07-2024 05:00:00 NA NA NA NA NA

10-07-2024 04:00:00 NA NA NA NA NA

10-07-2024 03:00:00 NA NA NA NA NA

10-07-2024 02:00:00 NA NA NA NA NA

10-07-2024 01:00:00 NA NA NA NA NA

10-07-2024 00:00:00 NA NA NA NA NA

09-07-2024 23:00:00 NA NA NA NA NA

09-07-2024 22:00:00 NA NA NA NA NA

09-07-2024 21:00:00 NA NA NA NA NA

09-07-2024 20:00:00 7.86 11.60 163.40 21.80 0.00

09-07-2024 19:00:00 7.86 11.58 162.52 21.21 0.00

09-07-2024 18:00:00 7.86 11.50 161.59 20.58 0.00

09-07-2024 17:00:00 7.86 11.53 161.86 20.49 0.00

09-07-2024 16:00:00 7.86 11.52 161.32 20.38 0.00

09-07-2024 15:00:00 7.85 11.23 155.39 16.70 0.00

09-07-2024 14:00:00 7.85 11.40 159.18 19.43 0.00

09-07-2024 13:00:00 7.85 11.36 158.53 19.23 0.00

09-07-2024 12:00:00 7.85 11.34 157.96 20.40 0.00

09-07-2024 11:00:00 7.84 11.35 158.14 19.28 0.00

09-07-2024 10:00:00 7.83 11.40 159.06 19.08 0.04

09-07-2024 09:00:00 NA NA NA NA NA

09-07-2024 08:00:00 NA NA NA NA NA

09-07-2024 07:00:00 NA NA NA NA NA

09-07-2024 06:00:00 NA NA NA NA NA

09-07-2024 05:00:00 NA NA NA NA NA

09-07-2024 04:00:00 NA NA NA NA NA

09-07-2024 03:00:00 NA NA NA NA NA

09-07-2024 02:00:00 NA NA NA NA NA

09-07-2024 01:00:00 NA NA NA NA NA

09-07-2024 00:00:00 NA NA NA NA NA

08-07-2024 23:00:00 NA NA NA NA NA

08-07-2024 22:00:00 NA NA NA NA NA

08-07-2024 21:00:00 NA NA NA NA NA

08-07-2024 20:00:00 NA NA NA NA NA

08-07-2024 19:00:00 NA NA NA NA NA

08-07-2024 18:00:00 7.82 11.33 157.17 18.63 0.00
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08-07-2024 17:00:00 7.82 11.10 152.92 15.54 0.00

08-07-2024 16:00:00 7.82 11.10 152.56 15.58 0.00

08-07-2024 15:00:00 7.81 11.04 151.55 15.22 0.00

08-07-2024 14:00:00 7.81 11.03 151.58 15.55 0.00

08-07-2024 13:00:00 7.81 11.12 152.96 16.68 0.00

08-07-2024 12:00:00 7.80 11.24 155.82 18.40 0.00

08-07-2024 11:00:00 7.80 11.41 159.13 21.18 0.00

08-07-2024 10:00:00 7.80 11.18 154.22 17.32 0.39

08-07-2024 09:00:00 NA NA NA NA NA

08-07-2024 08:00:00 NA NA NA NA NA

08-07-2024 07:00:00 NA NA NA NA NA

08-07-2024 06:00:00 NA NA NA NA NA

08-07-2024 05:00:00 NA NA NA NA NA

08-07-2024 04:00:00 NA NA NA NA NA

08-07-2024 03:00:00 NA NA NA NA NA

08-07-2024 02:00:00 NA NA NA NA NA

08-07-2024 01:00:00 NA NA NA NA NA

08-07-2024 00:00:00 NA NA NA NA NA

07-07-2024 23:00:00 NA NA NA NA NA

07-07-2024 22:00:00 NA NA NA NA NA

07-07-2024 21:00:00 NA NA NA NA NA

07-07-2024 20:00:00 7.81 11.10 152.63 16.03 0.00

07-07-2024 19:00:00 7.81 11.14 153.41 16.88 0.00

07-07-2024 18:00:00 7.81 11.10 152.63 16.53 0.00

07-07-2024 17:00:00 7.81 11.08 152.18 16.09 0.00

07-07-2024 16:00:00 7.80 11.10 151.96 16.07 0.00

07-07-2024 15:00:00 7.79 11.00 151.03 15.28 0.00

07-07-2024 14:00:00 7.79 11.01 151.06 15.32 0.00

07-07-2024 13:00:00 7.78 11.08 152.22 16.12 0.00

07-07-2024 12:00:00 7.77 11.04 151.63 15.68 0.00

07-07-2024 11:00:00 7.77 11.10 152.77 16.51 0.00

07-07-2024 10:00:00 7.77 11.10 152.38 16.43 0.21

07-07-2024 09:00:00 NA NA NA NA NA

07-07-2024 08:00:00 NA NA NA NA NA

07-07-2024 07:00:00 NA NA NA NA NA

07-07-2024 06:00:00 NA NA NA NA NA

07-07-2024 05:00:00 NA NA NA NA NA

07-07-2024 04:00:00 NA NA NA NA NA

07-07-2024 03:00:00 NA NA NA NA NA

07-07-2024 02:00:00 NA NA NA NA NA

07-07-2024 01:00:00 NA NA NA NA NA

07-07-2024 00:00:00 NA NA NA NA NA

06-07-2024 23:00:00 NA NA NA NA NA

06-07-2024 22:00:00 NA NA NA NA NA

06-07-2024 21:00:00 NA NA NA NA NA

06-07-2024 20:00:00 NA NA NA NA NA

06-07-2024 19:00:00 NA NA NA NA NA

06-07-2024 18:00:00 7.76 11.00 151.20 15.75 0.00

06-07-2024 17:00:00 7.76 11.00 151.14 15.83 0.00

06-07-2024 16:00:00 7.75 11.00 151.20 15.89 0.00

06-07-2024 15:00:00 7.75 11.01 151.19 15.87 0.00

06-07-2024 14:00:00 7.74 11.12 152.73 17.20 0.00

06-07-2024 13:00:00 7.74 11.32 157.36 20.53 0.00

06-07-2024 12:00:00 7.74 11.35 157.56 20.84 0.00
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06-07-2024 11:00:00 7.74 11.94 170.04 30.88 0.00

06-07-2024 10:00:00 7.74 11.29 156.55 20.00 0.14

06-07-2024 09:00:00 NA NA NA NA NA

06-07-2024 08:00:00 NA NA NA NA NA

06-07-2024 07:00:00 NA NA NA NA NA

06-07-2024 06:00:00 NA NA NA NA NA

06-07-2024 05:00:00 NA NA NA NA NA

06-07-2024 04:00:00 NA NA NA NA NA

06-07-2024 03:00:00 NA NA NA NA NA

06-07-2024 02:00:00 NA NA NA NA NA

06-07-2024 01:00:00 NA NA NA NA NA

06-07-2024 00:00:00 NA NA NA NA NA

05-07-2024 23:00:00 NA NA NA NA NA

05-07-2024 22:00:00 NA NA NA NA NA

05-07-2024 21:00:00 NA NA NA NA NA

05-07-2024 20:00:00 NA NA NA NA NA

05-07-2024 19:00:00 NA NA NA NA NA

05-07-2024 18:00:00 7.71 11.50 161.06 24.48 0.00

05-07-2024 17:00:00 7.71 11.35 158.05 22.43 0.00

05-07-2024 16:00:00 7.71 11.25 155.77 20.68 0.00

05-07-2024 15:00:00 7.71 11.21 154.80 19.78 0.00

05-07-2024 14:00:00 7.70 11.44 159.79 21.46 0.00

05-07-2024 13:00:00 7.70 11.23 155.77 18.50 0.00

05-07-2024 12:00:00 7.69 11.33 157.01 16.76 0.00

05-07-2024 11:00:00 7.69 11.65 164.14 20.88 0.00

05-07-2024 10:00:00 7.69 11.93 170.02 26.59 0.00

05-07-2024 09:00:00 7.69 11.51 161.48 18.03 0.15

05-07-2024 08:00:00 NA NA NA NA NA

05-07-2024 07:00:00 NA NA NA NA NA

05-07-2024 06:00:00 NA NA NA NA NA

05-07-2024 05:00:00 NA NA NA NA NA

05-07-2024 04:00:00 NA NA NA NA NA

05-07-2024 03:00:00 NA NA NA NA NA

05-07-2024 02:00:00 NA NA NA NA NA

05-07-2024 01:00:00 NA NA NA NA NA

05-07-2024 00:00:00 NA NA NA NA NA

04-07-2024 23:00:00 NA NA NA NA NA

04-07-2024 22:00:00 NA NA NA NA NA

04-07-2024 21:00:00 7.65 11.95 170.70 24.60 0.00

04-07-2024 20:00:00 7.65 11.44 159.69 16.57 0.00

04-07-2024 19:00:00 7.64 11.34 157.81 15.36 0.00

04-07-2024 18:00:00 7.64 11.32 157.67 15.32 0.00

04-07-2024 17:00:00 7.63 11.30 157.04 15.03 0.00

04-07-2024 16:00:00 7.62 11.30 156.79 14.92 0.00

04-07-2024 15:00:00 7.61 11.30 156.73 14.93 0.00

04-07-2024 14:00:00 7.61 11.39 158.73 16.47 0.00

04-07-2024 13:00:00 7.61 11.40 158.68 16.46 0.00

04-07-2024 12:00:00 7.61 11.40 158.51 16.08 0.00

04-07-2024 11:00:00 7.59 11.31 157.34 15.41 0.00

04-07-2024 10:00:00 7.58 11.40 158.50 16.15 0.00

04-07-2024 09:00:00 NA NA NA NA 1.70

04-07-2024 08:00:00 NA NA NA NA NA

04-07-2024 07:00:00 NA NA NA NA NA

04-07-2024 06:00:00 NA NA NA NA NA
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04-07-2024 05:00:00 NA NA NA NA NA

04-07-2024 04:00:00 NA NA NA NA NA

04-07-2024 03:00:00 NA NA NA NA NA

04-07-2024 02:00:00 NA NA NA NA NA

04-07-2024 01:00:00 NA NA NA NA NA

04-07-2024 00:00:00 NA NA NA NA NA

03-07-2024 23:00:00 NA NA NA NA NA

03-07-2024 22:00:00 NA NA NA NA NA

03-07-2024 21:00:00 NA NA NA NA NA

03-07-2024 20:00:00 NA NA NA NA NA

03-07-2024 19:00:00 7.51 11.40 158.62 16.00 0.00

03-07-2024 18:00:00 7.51 11.43 159.58 16.28 0.00

03-07-2024 17:00:00 7.50 11.44 159.66 16.13 0.00

03-07-2024 16:00:00 7.49 11.40 158.46 15.31 0.00

03-07-2024 15:00:00 7.48 11.40 158.26 15.19 0.00

03-07-2024 14:00:00 7.47 11.40 158.08 15.17 0.00

03-07-2024 13:00:00 7.46 11.40 158.15 15.25 0.00

03-07-2024 12:00:00 7.44 11.36 158.25 15.56 0.00

03-07-2024 11:00:00 7.43 11.37 157.98 15.26 0.00

03-07-2024 10:00:00 7.42 11.30 157.90 15.10 0.92

03-07-2024 09:00:00 NA NA NA NA NA

03-07-2024 08:00:00 NA NA NA NA NA

03-07-2024 07:00:00 NA NA NA NA NA

03-07-2024 06:00:00 NA NA NA NA NA

03-07-2024 05:00:00 NA NA NA NA NA

03-07-2024 04:00:00 NA NA NA NA NA

03-07-2024 03:00:00 NA NA NA NA NA

03-07-2024 02:00:00 NA NA NA NA NA

03-07-2024 01:00:00 NA NA NA NA NA

03-07-2024 00:00:00 NA NA NA NA NA

02-07-2024 23:00:00 NA NA NA NA NA

02-07-2024 22:00:00 NA NA NA NA NA

02-07-2024 21:00:00 NA NA NA NA NA

02-07-2024 20:00:00 NA NA NA NA NA

02-07-2024 19:00:00 NA NA NA NA NA

02-07-2024 18:00:00 7.25 11.40 158.94 15.62 0.00

02-07-2024 17:00:00 7.24 11.40 158.72 15.54 0.00

02-07-2024 16:00:00 7.22 11.43 159.28 15.98 0.00

02-07-2024 15:00:00 7.21 11.40 158.60 15.51 0.00

02-07-2024 14:00:00 7.19 11.40 158.59 15.48 0.00

02-07-2024 13:00:00 7.17 11.40 158.82 15.55 0.00

02-07-2024 12:00:00 7.16 11.40 158.32 15.24 0.00

02-07-2024 11:00:00 7.13 11.41 159.18 16.00 0.00

02-07-2024 10:00:00 7.11 11.50 161.19 17.23 0.30

02-07-2024 09:00:00 NA NA NA NA 1.25

02-07-2024 08:00:00 NA NA NA NA NA

02-07-2024 07:00:00 NA NA NA NA NA

02-07-2024 06:00:00 NA NA NA NA NA

02-07-2024 05:00:00 NA NA NA NA NA

02-07-2024 04:00:00 NA NA NA NA NA

02-07-2024 03:00:00 NA NA NA NA NA

02-07-2024 02:00:00 NA NA NA NA NA

02-07-2024 01:00:00 NA NA NA NA NA

02-07-2024 00:00:00 NA NA NA NA NA
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Powered by Srijan Webmatics Pvt. Ltd.

01-07-2024 23:00:00 NA NA NA NA NA

01-07-2024 22:00:00 NA NA NA NA NA

01-07-2024 21:00:00 NA NA NA NA NA

01-07-2024 20:00:00 7.67 11.50 160.70 16.10 0.00

01-07-2024 19:00:00 7.65 11.50 160.42 16.16 0.00

01-07-2024 18:00:00 7.62 11.46 160.31 16.58 0.00

01-07-2024 17:00:00 7.59 11.43 159.85 15.88 0.00

01-07-2024 16:00:00 7.56 11.47 160.41 16.33 0.00

01-07-2024 15:00:00 7.53 11.40 158.84 15.18 0.00

01-07-2024 14:00:00 7.50 11.40 158.53 15.02 0.00

01-07-2024 13:00:00 7.47 11.45 159.99 15.87 0.00

01-07-2024 12:00:00 7.42 11.80 167.10 22.60 0.48

01-07-2024 11:00:00 7.41 11.60 163.51 18.54 0.00

01-07-2024 10:00:00 NA NA NA NA 0.00

01-07-2024 09:00:00 NA NA NA NA NA

01-07-2024 08:00:00 NA NA NA NA NA

01-07-2024 07:00:00 NA NA NA NA NA

01-07-2024 06:00:00 NA NA NA NA NA

01-07-2024 05:00:00 NA NA NA NA NA

01-07-2024 04:00:00 NA NA NA NA NA

01-07-2024 03:00:00 NA NA NA NA NA

01-07-2024 02:00:00 NA NA NA NA NA

01-07-2024 01:00:00 NA NA NA NA NA

 

 
2024.

Server Current Date & Time 29-Jul-2024 13:49

7/29/24, 1:50 PM WQMS - Real-Time Data Monitoring System - w w w.xylem-errand.com

w w w.xylem-errand.com/w qmsHome.php?idType=Mg==# 9/9117

400

http://www.srijanwebmatics.com/


  Errand Enterprises Private Limited 
Correspondence Address & Regd. Office:            

                        1206, Pearl Omaxe, Plot No. B-1 
  Netaji Subhash Place, 
  Pitampura, Delhi-110 034 [India]     
  Phone: +91-11-2735 1017, +91-11-41833264 
  Telefax: +91-11-4183 3264 
  CIN No.: U74900DL2015PTC283463 

To whomsoever it May Concern

 Date: 04-05-2024 

 This is to bring to your kind notice that we M/s Errand Enterprises Private Limited, Authorized Channel  
 Sales partner for Xylem WTW Online Instrument having our office at 12th floor Pearls Omaxe building   
 Netaji Subhash Place Pitampura Delhi-110034. We have Supplied & Completed the installation of Online 
 Water Quality Monitoring System of Xylem WTW make. 

 The System has been installed at M/s Al-Nasir Exports Pvt. Ltd., Plot No: 2761, Bhurgarhi, Dasna, 
 Ghaziabad. 

 The System measures online COD, BOD, TSS & Ph real time at STP Outlet Water. 

 The System has been calibrated on 03-05-2024 at M/s Al-Nasir Exports Pvt. Ltd., Plot No: 2761, 
Bhurgarhi, Dasna, Ghaziabad by Errand engineer. 

The system was calibrated based on Outlet Effluent Report provided by M/s Al-Nasir Exports Pvt.  
Ltd., Plot No: 2761, Bhurgarhi, Dasna, Ghaziabad. Outlet sample tested by Enviro - Tech Services  having 
test report no: ETS/143/04/2024 issued dated 24/04/2024.   

S.No. Parameter Name Laboratory 
Result 

Final values of online 
system after calibration 

1 COD (mg/L) 145 146.9 

2 BOD (mg/L) 15.5 14.7 

3 TSS (mg/L) 30.5 28.3 

4 ph 7.63 7.58 

The above information furnished is true to the best of our knowledge. 

Thanks & Regards 

Authorized Signatory 

Errand Enterprises Pvt Ltd

  F- CAL-01 

     Branch Offices:      301, KLJ Towers North, Netaji Subhash Place, Pitampura, Delhi − 110 034 [lndia] Tel.: +91−11−2735 2607, 4566 7646 
1002, KLJ Towers North, Netaji Subhash Place, Pitampura, Delhi − 110 034 [lndia] Tel.: +91−11−4505 7883, 4141 4686 

   E−Mail: info@errandenterprises.com Web.: www.errandenterprises.com 
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About us Disclaimer Change Password Logout

Welcome Al-Nasir Exports Pvt. Ltd.-Ghaziabad

Select Data Type
-

Grid  Graph  Export

Industry Type : Slaughter House (1)

Company Name : AL-NASIR EXPORTS PVT. LTD.-GHAZ

Station : AL-NASIR EXPORTS PVT. LTD

 Unselect All Select AllAL NASIR EXPORTS GHAZIABAD : STACK_1_BOILER 6 TPH  

PM 

Select an Owner and Station and Click add to see its air data. You may add multiple stations and select the parameters.

 

Add Station    Add multiple stations to view its data

Check All 

From :

01-07-2024 00:00
To :

18-07-2024 13:47
Time Base :

1 Hour
  

Value Type :
Average

Range : Min.    Max.

Advance Search  Quick
Reports

Generate Report

NA = Not Available NA- Disabled By CPCB Not Meeting Sta

Continuous Emission Monitoring System

Hourly Average Data from 01-07-2024 00:00 HRS to 18-07-2024 13:47 HRS

Company Name Al-Nasir Exports Pvt. Ltd.-Ghaziabad

Station Name Stack_1_Boiler 6 TPH

Parameter Name PM (Mg/Nm3)

Permissible Range 800

18-07-2024 13:00:00 12.01

18-07-2024 12:00:00 12.19

18-07-2024 11:00:00 12.13

18-07-2024 10:00:00 12.11

18-07-2024 09:00:00 11.80

18-07-2024 08:00:00 11.62

18-07-2024 07:00:00 11.51

18-07-2024 06:00:00 11.62

18-07-2024 05:00:00 11.67

18-07-2024 04:00:00 11.77

18-07-2024 03:00:00 11.64

18-07-2024 02:00:00 11.59

18-07-2024 01:00:00 11.93

18-07-2024 00:00:00 11.67

17-07-2024 23:00:00 11.62

17-07-2024 22:00:00 11.77

17-07-2024 21:00:00 11.56

17-07-2024 20:00:00 11.49

17-07-2024 19:00:00 11.88

LIVE MAP LIVE CAMERA DATA VALIDATION REPORTS OFFLINE STATIONS REASON
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17-07-2024 18:00:00 11.96

17-07-2024 17:00:00 12.17

17-07-2024 16:00:00 12.06

17-07-2024 15:00:00 12.22

17-07-2024 14:00:00 12.27

17-07-2024 13:00:00 11.91

17-07-2024 12:00:00 11.64

17-07-2024 11:00:00 11.91

17-07-2024 10:00:00 11.64

17-07-2024 09:00:00 11.91

17-07-2024 08:00:00 11.64

17-07-2024 07:00:00 11.59

17-07-2024 06:00:00 11.83

17-07-2024 05:00:00 11.62

17-07-2024 04:00:00 11.59

17-07-2024 03:00:00 11.78

17-07-2024 02:00:00 11.91

17-07-2024 01:00:00 11.62

17-07-2024 00:00:00 11.62

16-07-2024 23:00:00 11.70

16-07-2024 22:00:00 11.64

16-07-2024 21:00:00 11.85

16-07-2024 20:00:00 11.80

16-07-2024 19:00:00 11.83

16-07-2024 18:00:00 12.11

16-07-2024 17:00:00 11.91

16-07-2024 16:00:00 12.23

16-07-2024 15:00:00 11.88

16-07-2024 14:00:00 12.08

16-07-2024 13:00:00 11.99

16-07-2024 12:00:00 11.93

16-07-2024 11:00:00 11.72

16-07-2024 10:00:00 11.80

16-07-2024 09:00:00 12.05

16-07-2024 08:00:00 11.64

16-07-2024 07:00:00 11.64

16-07-2024 06:00:00 11.20

16-07-2024 05:00:00 11.51

16-07-2024 04:00:00 11.51

16-07-2024 03:00:00 11.74

16-07-2024 02:00:00 11.18

16-07-2024 01:00:00 11.35

16-07-2024 00:00:00 11.71

15-07-2024 23:00:00 11.56

15-07-2024 22:00:00 11.80

15-07-2024 21:00:00 11.60

15-07-2024 20:00:00 11.75

15-07-2024 19:00:00 11.59

15-07-2024 18:00:00 11.53

15-07-2024 17:00:00 11.10

15-07-2024 16:00:00 11.99

15-07-2024 15:00:00 11.77

15-07-2024 14:00:00 11.49

15-07-2024 13:00:00 11.49

7/29/24, 1:49 PM CEMS - Real-Time Data Monitoring System - w w w.xylem-errand.com

w w w.xylem-errand.com/cemsHome.php?idType=Mw ==# 2/9121

404



15-07-2024 12:00:00 11.98

15-07-2024 11:00:00 11.62

15-07-2024 10:00:00 11.75

15-07-2024 09:00:00 12.00

15-07-2024 08:00:00 11.54

15-07-2024 07:00:00 11.56

15-07-2024 06:00:00 11.23

15-07-2024 05:00:00 11.59

15-07-2024 04:00:00 11.40

15-07-2024 03:00:00 11.67

15-07-2024 02:00:00 11.74

15-07-2024 01:00:00 11.72

15-07-2024 00:00:00 11.51

14-07-2024 23:00:00 11.57

14-07-2024 22:00:00 11.62

14-07-2024 21:00:00 11.51

14-07-2024 20:00:00 11.39

14-07-2024 19:00:00 11.70

14-07-2024 18:00:00 11.75

14-07-2024 17:00:00 11.88

14-07-2024 16:00:00 12.08

14-07-2024 15:00:00 12.08

14-07-2024 14:00:00 11.85

14-07-2024 13:00:00 11.85

14-07-2024 12:00:00 11.91

14-07-2024 11:00:00 11.88

14-07-2024 10:00:00 11.72

14-07-2024 09:00:00 11.29

14-07-2024 08:00:00 11.72

14-07-2024 07:00:00 11.44

14-07-2024 06:00:00 11.44

14-07-2024 05:00:00 11.51

14-07-2024 04:00:00 11.41

14-07-2024 03:00:00 11.62

14-07-2024 02:00:00 11.57

14-07-2024 01:00:00 11.51

14-07-2024 00:00:00 11.54

13-07-2024 23:00:00 11.67

13-07-2024 22:00:00 11.46

13-07-2024 21:00:00 11.51

13-07-2024 20:00:00 12.04

13-07-2024 19:00:00 11.57

13-07-2024 18:00:00 11.83

13-07-2024 17:00:00 11.77

13-07-2024 16:00:00 12.19

13-07-2024 15:00:00 11.64

13-07-2024 14:00:00 12.19

13-07-2024 13:00:00 11.44

13-07-2024 12:00:00 10.86

13-07-2024 11:00:00 11.28

13-07-2024 10:00:00 11.40

13-07-2024 09:00:00 11.32

13-07-2024 08:00:00 11.49

13-07-2024 07:00:00 11.39
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13-07-2024 06:00:00 11.33

13-07-2024 05:00:00 11.43

13-07-2024 04:00:00 11.30

13-07-2024 03:00:00 11.43

13-07-2024 02:00:00 11.57

13-07-2024 01:00:00 11.25

13-07-2024 00:00:00 10.91

12-07-2024 23:00:00 10.97

12-07-2024 22:00:00 11.44

12-07-2024 21:00:00 11.64

12-07-2024 20:00:00 11.54

12-07-2024 19:00:00 11.51

12-07-2024 18:00:00 11.18

12-07-2024 17:00:00 11.70

12-07-2024 16:00:00 11.41

12-07-2024 15:00:00 11.59

12-07-2024 14:00:00 11.79

12-07-2024 13:00:00 11.12

12-07-2024 12:00:00 12.05

12-07-2024 11:00:00 11.62

12-07-2024 10:00:00 11.59

12-07-2024 09:00:00 11.46

12-07-2024 08:00:00 11.62

12-07-2024 07:00:00 11.67

12-07-2024 06:00:00 11.91

12-07-2024 05:00:00 11.80

12-07-2024 04:00:00 11.75

12-07-2024 03:00:00 11.85

12-07-2024 02:00:00 11.62

12-07-2024 01:00:00 11.98

12-07-2024 00:00:00 11.62

11-07-2024 23:00:00 11.72

11-07-2024 22:00:00 11.64

11-07-2024 21:00:00 11.80

11-07-2024 20:00:00 11.59

11-07-2024 19:00:00 12.05

11-07-2024 18:00:00 11.41

11-07-2024 17:00:00 11.38

11-07-2024 16:00:00 11.54

11-07-2024 15:00:00 11.31

11-07-2024 14:00:00 11.51

11-07-2024 13:00:00 11.54

11-07-2024 12:00:00 11.46

11-07-2024 11:00:00 11.80

11-07-2024 10:00:00 11.67

11-07-2024 09:00:00 11.41

11-07-2024 08:00:00 11.49

11-07-2024 07:00:00 11.46

11-07-2024 06:00:00 11.75

11-07-2024 05:00:00 11.23

11-07-2024 04:00:00 11.43

11-07-2024 03:00:00 11.33

11-07-2024 02:00:00 11.41

11-07-2024 01:00:00 11.38
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11-07-2024 00:00:00 11.59

10-07-2024 23:00:00 11.59

10-07-2024 22:00:00 11.36

10-07-2024 21:00:00 11.62

10-07-2024 20:00:00 11.75

10-07-2024 19:00:00 11.57

10-07-2024 18:00:00 11.62

10-07-2024 17:00:00 11.54

10-07-2024 16:00:00 11.70

10-07-2024 15:00:00 11.57

10-07-2024 14:00:00 11.49

10-07-2024 13:00:00 11.53

10-07-2024 12:00:00 12.14

10-07-2024 11:00:00 11.46

10-07-2024 10:00:00 11.68

10-07-2024 09:00:00 11.70

10-07-2024 08:00:00 11.42

10-07-2024 07:00:00 11.57

10-07-2024 06:00:00 11.67

10-07-2024 05:00:00 11.38

10-07-2024 04:00:00 11.64

10-07-2024 03:00:00 11.67

10-07-2024 02:00:00 11.75

10-07-2024 01:00:00 11.20

10-07-2024 00:00:00 11.41

09-07-2024 23:00:00 11.51

09-07-2024 22:00:00 11.72

09-07-2024 21:00:00 11.59

09-07-2024 20:00:00 11.49

09-07-2024 19:00:00 11.57

09-07-2024 18:00:00 11.36

09-07-2024 17:00:00 11.82

09-07-2024 16:00:00 11.32

09-07-2024 15:00:00 11.39

09-07-2024 14:00:00 11.83

09-07-2024 13:00:00 11.76

09-07-2024 12:00:00 11.85

09-07-2024 11:00:00 11.91

09-07-2024 10:00:00 11.96

09-07-2024 09:00:00 11.77

09-07-2024 08:00:00 11.30

09-07-2024 07:00:00 11.59

09-07-2024 06:00:00 11.23

09-07-2024 05:00:00 11.37

09-07-2024 04:00:00 11.54

09-07-2024 03:00:00 11.59

09-07-2024 02:00:00 11.67

09-07-2024 01:00:00 11.49

09-07-2024 00:00:00 11.54

08-07-2024 23:00:00 11.59

08-07-2024 22:00:00 11.41

08-07-2024 21:00:00 11.57

08-07-2024 20:00:00 11.25

08-07-2024 19:00:00 11.60
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08-07-2024 18:00:00 11.02

08-07-2024 17:00:00 11.59

08-07-2024 16:00:00 11.74

08-07-2024 15:00:00 11.66

08-07-2024 14:00:00 11.08

08-07-2024 13:00:00 11.44

08-07-2024 12:00:00 11.78

08-07-2024 11:00:00 11.57

08-07-2024 10:00:00 11.72

08-07-2024 09:00:00 11.39

08-07-2024 08:00:00 10.74

08-07-2024 07:00:00 10.84

08-07-2024 06:00:00 11.19

08-07-2024 05:00:00 11.44

08-07-2024 04:00:00 11.31

08-07-2024 03:00:00 11.36

08-07-2024 02:00:00 11.61

08-07-2024 01:00:00 11.08

08-07-2024 00:00:00 11.04

07-07-2024 23:00:00 11.53

07-07-2024 22:00:00 10.91

07-07-2024 21:00:00 11.64

07-07-2024 20:00:00 11.50

07-07-2024 19:00:00 11.48

07-07-2024 18:00:00 11.07

07-07-2024 17:00:00 10.91

07-07-2024 16:00:00 11.54

07-07-2024 15:00:00 11.20

07-07-2024 14:00:00 11.49

07-07-2024 13:00:00 11.39

07-07-2024 12:00:00 11.54

07-07-2024 11:00:00 11.38

07-07-2024 10:00:00 11.05

07-07-2024 09:00:00 11.43

07-07-2024 08:00:00 11.93

07-07-2024 07:00:00 11.56

07-07-2024 06:00:00 11.23

07-07-2024 05:00:00 11.46

07-07-2024 04:00:00 11.54

07-07-2024 03:00:00 11.41

07-07-2024 02:00:00 11.28

07-07-2024 01:00:00 11.56

07-07-2024 00:00:00 11.57

06-07-2024 23:00:00 11.30

06-07-2024 22:00:00 11.36

06-07-2024 21:00:00 11.77

06-07-2024 20:00:00 11.59

06-07-2024 19:00:00 11.70

06-07-2024 18:00:00 11.72

06-07-2024 17:00:00 11.57

06-07-2024 16:00:00 11.70

06-07-2024 15:00:00 11.25

06-07-2024 14:00:00 11.44

06-07-2024 13:00:00 11.31
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06-07-2024 12:00:00 11.76

06-07-2024 11:00:00 11.57

06-07-2024 10:00:00 11.47

06-07-2024 09:00:00 11.28

06-07-2024 08:00:00 11.36

06-07-2024 07:00:00 11.62

06-07-2024 06:00:00 11.38

06-07-2024 05:00:00 11.41

06-07-2024 04:00:00 11.51

06-07-2024 03:00:00 11.28

06-07-2024 02:00:00 11.36

06-07-2024 01:00:00 11.28

06-07-2024 00:00:00 11.80

05-07-2024 23:00:00 11.41

05-07-2024 22:00:00 11.51

05-07-2024 21:00:00 11.70

05-07-2024 20:00:00 11.68

05-07-2024 19:00:00 11.56

05-07-2024 18:00:00 11.84

05-07-2024 17:00:00 11.10

05-07-2024 16:00:00 NA

05-07-2024 15:00:00 NA

05-07-2024 14:00:00 11.64

05-07-2024 13:00:00 11.70

05-07-2024 12:00:00 11.51

05-07-2024 11:00:00 11.54

05-07-2024 10:00:00 11.41

05-07-2024 09:00:00 11.49

05-07-2024 08:00:00 11.62

05-07-2024 07:00:00 11.70

05-07-2024 06:00:00 11.46

05-07-2024 05:00:00 11.36

05-07-2024 04:00:00 11.59

05-07-2024 03:00:00 11.46

05-07-2024 02:00:00 11.62

05-07-2024 01:00:00 11.17

05-07-2024 00:00:00 11.49

04-07-2024 23:00:00 11.41

04-07-2024 22:00:00 11.25

04-07-2024 21:00:00 11.80

04-07-2024 20:00:00 11.59

04-07-2024 19:00:00 11.88

04-07-2024 18:00:00 11.54

04-07-2024 17:00:00 11.85

04-07-2024 16:00:00 11.98

04-07-2024 15:00:00 11.70

04-07-2024 14:00:00 11.53

04-07-2024 13:00:00 11.73

04-07-2024 12:00:00 11.74

04-07-2024 11:00:00 11.67

04-07-2024 10:00:00 11.72

04-07-2024 09:00:00 11.62

04-07-2024 08:00:00 11.03

04-07-2024 07:00:00 11.39
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04-07-2024 06:00:00 11.33

04-07-2024 05:00:00 11.51

04-07-2024 04:00:00 11.46

04-07-2024 03:00:00 11.20

04-07-2024 02:00:00 11.54

04-07-2024 01:00:00 11.30

04-07-2024 00:00:00 11.46

03-07-2024 23:00:00 11.49

03-07-2024 22:00:00 11.46

03-07-2024 21:00:00 11.31

03-07-2024 20:00:00 11.30

03-07-2024 19:00:00 11.10

03-07-2024 18:00:00 11.51

03-07-2024 17:00:00 11.72

03-07-2024 16:00:00 11.39

03-07-2024 15:00:00 11.60

03-07-2024 14:00:00 11.60

03-07-2024 13:00:00 11.57

03-07-2024 12:00:00 11.97

03-07-2024 11:00:00 11.66

03-07-2024 10:00:00 11.39

03-07-2024 09:00:00 11.07

03-07-2024 08:00:00 11.28

03-07-2024 07:00:00 11.49

03-07-2024 06:00:00 11.54

03-07-2024 05:00:00 11.49

03-07-2024 04:00:00 11.54

03-07-2024 03:00:00 11.00

03-07-2024 02:00:00 11.07

03-07-2024 01:00:00 11.05

03-07-2024 00:00:00 11.39

02-07-2024 23:00:00 11.74

02-07-2024 22:00:00 11.72

02-07-2024 21:00:00 11.63

02-07-2024 20:00:00 12.06

02-07-2024 19:00:00 11.49

02-07-2024 18:00:00 11.93

02-07-2024 17:00:00 11.83

02-07-2024 16:00:00 11.79

02-07-2024 15:00:00 11.62

02-07-2024 14:00:00 11.62

02-07-2024 13:00:00 11.91

02-07-2024 12:00:00 11.82

02-07-2024 11:00:00 11.88

02-07-2024 10:00:00 11.90

02-07-2024 09:00:00 11.54

02-07-2024 08:00:00 11.51

02-07-2024 07:00:00 11.51

02-07-2024 06:00:00 11.38

02-07-2024 05:00:00 11.64

02-07-2024 04:00:00 11.46

02-07-2024 03:00:00 11.57

02-07-2024 02:00:00 11.60

02-07-2024 01:00:00 11.65
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Powered by Srijan Webmatics Pvt. Ltd.

02-07-2024 00:00:00 10.94

01-07-2024 23:00:00 11.80

01-07-2024 22:00:00 11.83

01-07-2024 21:00:00 11.67

01-07-2024 20:00:00 11.77

01-07-2024 19:00:00 11.90

01-07-2024 18:00:00 12.43

01-07-2024 17:00:00 11.75

01-07-2024 16:00:00 11.36

01-07-2024 15:00:00 11.76

01-07-2024 14:00:00 11.33

01-07-2024 13:00:00 11.43

01-07-2024 12:00:00 NA

01-07-2024 11:00:00 NA

01-07-2024 10:00:00 NA

01-07-2024 09:00:00 NA

01-07-2024 08:00:00 NA

01-07-2024 07:00:00 NA

01-07-2024 06:00:00 NA

01-07-2024 05:00:00 NA

01-07-2024 04:00:00 NA

01-07-2024 03:00:00 NA

01-07-2024 02:00:00 NA

01-07-2024 01:00:00 NA

 

 
2024.
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Errand Enterprises Private Limited 
Correspondence Address & Regd. Office: 

1206, Pearl Omaxe, Plot No. B-1 

Netaji Subhash Place, 
Pitampura,Delhi-110 034 [India] 
Phone: +91-11-2735 1017, +91-11-41833264 
Telefax: +91-11-4183 3264 
CIN No.: U74900DL2015PTC283463 

To whomsoever it May Concern 

Date: 11-05-2024 

This is to bring to your kind notice that we M/s Errand Enterprises Private Limited -Authorized 
channel sales partner for Xylem WTW Online Instrument having our office at 12th floor Pearls Omaxe 
building Netaji Subhash Place Pitampura Delhi-110034. We have Supplied & Completed the installation 
of Online Particulate Matter Monitoring System of ICE Make. 

The System has been installed at M/s Al-Nasir Exports Pvt. Ltd.-Ghaziabad Plot No: 2761, Bhurgarhi, 
Dasna Ghaziabad Uttar Pradesh. 

The System measures online Particulate Matters (PM), at Stack 6TPH Boiler. 

The System has been calibrated on 09-05-2024 at M/s Al-Nasir Exports Pvt. Ltd.-Ghaziabad Plot 
No: 2761, Bhurgarhi, Dasna Ghaziabad Uttar Pradesh by Errand Engineer. 

The system was calibrated based on Lab Report provided by M/s Al-Nasir Exports Pvt. Ltd.-
Ghaziabad Plot No: 2761, Bhurgarhi, Dasna Ghaziabad Uttar Pradesh Sample tested by Enviro Tech 
Services having Report No. ETS/141/05/2024 issued date 08/05/2024. 

S.No. Parameter Name Laboratory 
Result 

Final values of online system 
after calibration 

1 PM (mg/Nm3) 40.60 42.0 

The above information furnished is true to the best of our knowledge. 

Thanks & Regards 

Authorized Signatory 

Errand Enterprises Pvt Ltd 

Branch Offices:     301, KLJ Towers North, Netaji Subhash Place, Pitampura, Delhi − 110 034 [lndia] Tel.: +91−11−2735 2607, 4566 7646 
1002, KLJ Towers North, Netaji Subhash Place, Pitampura, Delhi − 110 034 [lndia] Tel.: +91−11−4505 7883, 4141 4686 

E−Mail: info@errandenterprises.com Web.: www.errandenterprises.com 
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U.P. Pollution Control Board
         

CONSENT ORDER
         

         
 To ,
                 Shri  MOHD SAALIM QURESHI
                  M/s  AL NASIR EXPORTS PVT LTD
                  Khasara No. 2761, Bhoorghari, Dasna, Ghaziabad (U.P.),GHAZIABAD,201015
                  GHAZIABAD
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

C.E.O
C-1

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Office, U.P. Pollution Control Board, Ghaziabad
 
         

C.E.O
C-1

         

Ref No. -
78872/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2019

 Dated :  26/02/2020

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  AL NASIR EXPORTS PVT LTD

Reference Application No. 6936348  Dated :  26/02/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s AL
NASIR EXPORTS PVT LTD.  under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

Ashok 
Kumar 
Tiwari

Digitally signed 
by Ashok Kumar 
Tiwari 
Date: 
2020.03.12 
12:22:38 +05'30'

Ashok 
Kumar 
Tiwari

Digitally signed 
by Ashok Kumar 
Tiwari 
Date: 2020.03.12 
12:23:40 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  26/02/2020

1.  This consent is valid for the approved maximum slaughtering capacity Slaughtering of 200
buffaloes per day and 100 Goats per day producing Frozen Meat-50 MT/Day, MBM-11MT/day,
Tallow-4 MT/day per day Buffalos per day.

2.  This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES” issued by Central pollution Control Board in October
2017.

4. The slaughtering of the cow & its progeny is not permitted under any circumstances.
5. The slaughter house will follow the various provisions of  rules and regulations as mentioned in the

“Compendium of Indian Standards on Slaughter House”.
6(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.
6(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 Boiler 6 TPH wood 1 Particulate
Matter

30 mt. stack
from G.L with
multi cyclone
dust collector

2 2x 1010 KVA
D.G Set

H.S.D 3.4 Sulphur
Dioxide

each
minimum 6.40
mt. from the
nearest roof

3 D.G Set 500
KVA

H.S.D 2 Sulphur
Dioxide

minimum 4.5
mt. above

nearest roof

6(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Particulate Matter As per E.P Rules
1986

2 2.3.4 Sulphur Dioxide As per E.P Rules
1986

7. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

8. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

9. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

10.  The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

11. The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .
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12. Industry shall submit monthly monitoring reports of all stacks and ambient  air  quality from a
certified / approved laboratory under E.P. Act 1986 .

13. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

14. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

15. The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

16. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

17. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

18. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

19. Minimum 33% of the land on which industry is established will be covered  and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

21. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:
1- 	The industry shall follow all the terms and conditions stipulated in closer order suspension letter
by the Nagar Vikash anubhag-8 vide its letter no 06/C.M/Nau-8-2020/107 Ja /2017T.C dated 05-02-
2020
2- 	All the slaughtered meat produced by slaughter house shall be supplied to its integrated frozen
meat unit i.e. M/s International Agro Foods, Khasra No-2764, 2765, 2766, Vill-Bhoorgarhi, Dasna,
Ghaziabad. The prior permission from U.P. Pollution Control Board is required if the slaughtered
meat is to be given to other frozen meat unit for processing.
3-	The industry shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2019 and audited balance sheet for the current year and the details of
fees deposited during last three years within a month otherwise this CTO may be revoked.
4-	The industry should follow the directions issued by the Chief Secretary vide letter no.760/Nau-8-
2017-29J/2017 dated 22/03/2017 and the direction issued by the Principal Secretary, Nagar Vikas
vide letter No. 3710/Nau-8-2017-2 CS/12 TS dated 07 July, 2017.
5-	The industry should strictly follow the various Acts & guidelines mentioned in the compendium
compiled in compliance of the Hon’ble Supreme Court order dated 17-02-2017 in the matter of
W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.
6-	No change in capacity or new source of emission will be added by the company without the prior
permission of the board.
7-	The industry should provide the linkage of the CCTV cameras installed at the entry points, lairage,
and meat processing unit to the DM office and on the public portal..
8-	The solid waste generated from the industry should be disposed in such a manner that it does not
pollute ground water, river or any other surface water body source.
9- 		The ground water samples of the hand pumps near the industry should be got tested on a quarterly
basis and the report of the same should be submitted to the Board.
10-	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/Plant machinery failing which
consent would be deemed void.
11-	The solid waste generated from the industry should be disposed in such a manner that it does not
pollute ground water, river or any other surface water body source.

Ashok 
Kumar 
Tiwari

Digitally signed 
by Ashok Kumar 
Tiwari 
Date: 
2020.03.12 
12:27:52 +05'30'134

417



         
Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

C.E.O
C-1
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to AL NASIR EXPORTS PVT LTD located at Khasra No-2761 Bhoorgarhi,
Dasna, Ghaziabad,GHAZIABAD,201015. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-
1.					This CCA AL NASIR EXPORTS PVT LTD granted for the period from 21/12/2022 to 31/12/2024 and
valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

172080/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 11/01/2023

To,

M/s

AL NASIR EXPORTS PVT LTD

Khasra No-2761 Bhoorgarhi, Dasna, Ghaziabad,GHAZIABAD,201015 Application Id-
18943834

S
No

Product Quantity Unit

1 Only for fuel change
for Biomass

Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 2x1010
KVA DG

Set

HSD/PNG 1,2 Particulate
Matter

As per
applicable

norms
2 1x500 KVA

DG Set
HSD/PNG 3 Particulate

Matter
As per

applicable
norms

3 2x6 TPH
Boiler (one

6 TPH
Boiler

standby)

Biomass/
Bio

briquette

4 Particulate
Matter

As per
applicable

norms

S No. Stack no Parameters Standards
1 1,2 Particulate Matter As per applicable

norms
2 3 Particulate Matter As per applicable

norms
3 4 Particulate Matter As per applicable

norms

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1- This consent is valid only for fuel change i.e. use of Biomass as per CAQM direction only all other
condit ions wil l  remain same as  per  ear l ier  consent  issued by Board vide le t ter  no.
78826/UPPCB/Ghaziabad(UPPCBRO)/CTO/water /GHAZIABAD/2019
 Dated : 12/03/2020 and 78872/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2019
 Dated : 26/02/2020. 
2- The fly ash generated from the industry should be disposed in such a manner that it does not pollute
ground water, river or any other surface water body source.
3- The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
by the Board and audited balance sheet for the current year and the details of fees deposited during last three
years within a month otherwise this CTO may be revoked.
4- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-65 and other direction issued time to time regarding use  of cleaner fuel.
5-Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 & 58 regarding DG sets.
 
 

                                                                                    
                                                                                    

 CEO
C-1.

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Ghaziabad.
                                                                                    

CEO
C-1.

                                                                                    

VIVEK 
ROY

Digitally signed 
by VIVEK ROY 
Date: 2023.04.25 
22:34:47 +05'30'

VIVEK 
ROY

Digitally signed 
by VIVEK ROY 
Date: 
2023.04.25 
22:35:47 
+05'30'
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Form C
Government of India

Food Safety and Standards Authority of India
License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 10013051000638

1. Name & Registered Office address of 
Licensee / अनुज्ञिप्तधारी के पंजीकृत कायार्लय का नाम 
और पता:

AL-NASIR EXPORTS PRIVATE LIMITED
7A/59,W.E.A., CHANNA MARKET, PUSA ROAD, 
KAROL BAGH, Central, Delhi-110005

2. Address of Authorized Premises / प्रािधकृत 
पिरसरो का पता:

KHASRA NO. 2761, BHOOR GARI DASNA, 
Ghaziabad Tahsil, Ghaziabad, Uttar 
Pradesh-201001

3. Kind of Business / कारोबार का प्रकार: Manufacturer - Meat processing units
 Manufacturer - Slaughtering units
 Trade/Retail - Wholesaler

4. Dairy Business Details / डेयरी कारोबार िववरण हेतु : No

5. Category of License / अनुज्ञिप्त का वगर्: Central License

This license is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the 
licensee. / यह अनुज्ञिप्त खाद्य संरक्षा और मानक अिधिनयम, 2006 के अधीन अनुदत्त की गई और वह अिधिनयम के उपबंधो के अध्यादीन है िजनका अनुज्ञिप्तधारी 
द्वारा अवश्य पालन िकया जाना चािहए.

Place / स्थान: FSSAI Delhi
Issued On / िदनांक: 24-04-2024 (Renewal License)
Valid Upto: / वैधता: 08-05-2029 (For details, refer Annexure)

Designated Officer

Annexures:
Product Annexure1. 
Validity Annexure2. 
Non-Form C Annexure3. 
Conditions Of License4. 

Note:

Application for renewal of License can be filed as early as 180 days prior to expiry date of License. 1. 
You can file application for renewal or modification of License by login into FSSAI's Food Safety 
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100 
for any clarification.

This License is only to commence or carry on food businesses and not for any other purpose.2. 

This is computer generated license and doesn't require any signature or stamp by authority.3. 

Communications from FoSCoS are being sent to caxxxxxxxxxxxxxxxcom  , acxxxxxxxxxxxxxxxxxxx.in 4. 
and 93xxxxx700  , 94xxxxx899.To update these details, visit FoSCoS portal.

Page 1 of 6
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Product Annexure

Form C
Government of India

Food Safety and Standards Authority of India
License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 10013051000638

Kind Of Business:  Manufacturer - Slaughtering units

Product Type Animal Description Production Capacity/Day

Large Animal BUFFALO 200

Kind Of Business:  Manufacturer - Slaughtering units

Product Type Animal Description Production Capacity/Day

Small Animal SHEEP, GOAT 100

Kind Of Business:  Manufacturer - Meat processing units
Production Capacity(MT / annum): 14308

Sl.No. Food Category Sub-Food Category Product Kind of Business

1 08 - Meat and meat 
products, including 
poultry and game

08.1 - Fresh / frozen / 
chilled / ground meat 

and poultry

Fresh or Chilled or 
Frozen Beef [08.1]

Manufacturer - Meat 
processing units

2 08 - Meat and meat 
products, including 
poultry and game

08.1 - Fresh / frozen / 
chilled / ground meat 

and poultry

Fresh or Chilled or 
Frozen chevon or Goat 

Meat [08.1]

Manufacturer - Meat 
processing units

3 08 - Meat and meat 
products, including 
poultry and game

08.1 - Fresh / frozen / 
chilled / ground meat 

and poultry

Fresh or Chilled or 
Frozen Mutton or 
Sheep Meat [08.1]

Manufacturer - Meat 
processing units

Kind Of Business:  Trade/Retail - Wholesaler

Sl.No. Product(s)

1 08 - Meat and meat products, including poultry and game
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Validation And Renewal Annexure

Form C
Government of India

Food Safety and Standards Authority of India
License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 10013051000638

Validity From Validity Upto Issued On Fee Paid Type Issuing 
Authority

09-05-2014 08-05-2019 19-05-2014 37800 INR Renewal Central 
Licensing 
Authority

09-05-2019 08-05-2024 17-05-2019 37900 INR Renewal Central 
Licensing 
Authority

09-05-2019 08-05-2024 23-08-2019 7500 INR Modification Central 
Licensing 
Authority

09-05-2019 08-05-2024 18-05-2022 1000 INR Modification Central 
Licensing 
Authority

09-05-2019 08-05-2024 22-08-2022 1180 INR Modification Central 
Licensing 
Authority

09-05-2024 08-05-2029 24-04-2024 44250 INR Renewal Central 
Licensing 
Authority

Suspension History

S.No History Date

N/A

Current Status of License: License Issued

Note:

Application for renewal of License can be filed as early as 180 days prior to expiry date of License. 1. 
You can file application for renewal or modification of License by login into FSSAI's Food Safety 
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100 
for any clarification.

FSSAI vide order number 15(31)2020/FoSCoS/RCD/FSSAIpt1-Part(4) dated 11th January 2023 allowed 2. 
Instant Renewal of License / Registration.

FSSAI vide order number 15(31)2020/ FoSCoS/ RCD/ FSSAI dated 29th October 2021 has allowed the 3. 
renewal of Licenses / Registration till 180 days of the expiry date subject to payment of penalty.

Modification* (if any) denotes the change in the Authority. Issuing Authority mentioned along with 4. 
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified 
license.
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Non-Form C Annexure

Government of India
Food Safety and Standards Authority of India

License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 10013051000638
Person in charge of operations

Name: DANVEER Qualification: B.V.Sc.  A.H.
Contact No: N/A Mobile No: 9412683899
Email-ID: accounts.ane786@yahoo.in
Address : 56 - B, KESHAV KUNJ, GOVINDPURAM, GHAZIABAD
State: Uttar Pradesh District: Ghaziabad
Pin Code: 201013 Photo Id Card: Aadhar Card
Photo Id No: 949121911154 Photo Id Expiry Date: N/A
FoSTaC No: Not Provided

Person responsible for complying with conditions of license(The person must be same as mentioned 
in Form IX, as per FSS Regulations, 2011)

Name: DANVEER Qualification: B.V.Sc A.H.
Contact No: N/A Mobile No: 9412683899
Email-ID: accounts.ane786@yahoo.in
Address : 56 - B, KESHAV KUNJ, GOVINDPURAM, GHAZIABAD
State: Uttar Pradesh District: Ghaziabad
Pin Code: 201013 Photo Id Card: Aadhar Card
Photo Id No: 949121911154 Photo Id Expiry Date: N/A

Place / स्थान: FSSAI Delhi
Issued On / िदनांक: 24-04-2024 (Renewal License)

Designated Officer

Note: Any change in above details shall be immediately communicated to authorities. You can apply 
for modification of license for updation of details without any cost through Food Safety Compliance 
System (https://foscos.fssai.gov.in)
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Condition of License

All Food Business operators shall ensure that the following conditions are complied with at all times during 
the course of its Food Business.

Food Business Operators Shall:

Display a true copy of the license granted in Form C shall at all time at a prominent place in the premises.1. 

Give necessary access to licensing authorities or their authorized personnel to the premises.2. 

Inform authorities about any change or modifications in activities.3. 

Employ at least one technical person to supervise the production process. The person supervising the 4. 
production process shall possess at least a degree in science with Chemistry/ Bio- chemistry/ Food and 
nutrition/ Microbiology or a degree or diploma in Food Technology/ Dairy Technology/ Dairy 
Microbiology/ Dairy chemistry/ Dairy engineering/ Oil technology/ Veterinary science / Hotel 
management & Catering technology or any degree or diploma in any other discipline related to the 
specific requirement of the business from a recognized university or institute or equivalent.

Furnish periodic annual return 1st April to 31 st March, with in 31 st May of each year. For collection/ 5. 
handling/manufacturing of milk and milk product half yearly return also to be furnished as specified.

Ensure that no product other than the product indicated in the license / registration is produced in the 6. 
unit.

Maintain factory's sanitary and hygienic standards and workers hygiene as specified in the schedule-4 7. 
according to the category of food business.

Maintain daily records of production, raw materials utilization and sales separately.8. 

Ensure that the source and standards of raw material used are of optimum quality.9. 

Food business operator shall not manufacture , store or expose for sale or permit the sale of any article of 10. 
food in any premises not effectively separated to the satisfaction of the licensing authority from any privy, 
urine, sullage ,drain or place of storage of foul and waste matter

Ensure clean-in-place system (whatever necessary) for regular cleaning of machine & equipment.11. 

Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance 12. 
with these regulation as frequency as required on the basis of historical data and risk assessment to 
ensure production and delivery of safe food through own or NABLaccredited/ FSSAI recognized labs 
atleast once in six month.

Ensure that as much as possible the required temperature shall be maintained throughout the supply 13. 
chain from the place of procurement or sourcing till it reaches the end consumer including chilling, 
transportation, storage etc.

The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or to , licensed /14. 
registered vendors and maintain record thereof.
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Other Condition

Proprietors of hotels, restaurants and other food stalls who sell or expose for sale savouries, sweets or 1. 
other article of food shall put up a notice board containing separates lists of the articles which have been 
cooked in ghee, edible oil, vanaspati and other fats for the information of the intending purchasers.

Food business operator selling cooked or prepared food shall display a notice board containing the nature 2. 
of articles being exposed for sale.

Every manufacture (including ghani operator) or wholesale dealer in butter ,ghee ,vanaspti ,edible oils, 3. 
solvent extracted oil, de oiled meal, edible flour and any other fats shall minimum a register showing the 
quantity of manufactured, received or sold, nature of oil seed used and quantity of de oiled meal and edible 
flour used etc. as applicable and the destination of each consignment of the substances sent out from his 
factory or place of business, and shall present such register for inspection whenever required to do so by 
the licensing authority.

No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under 4. 
this act ,unless he has own laboratory facility for analytical testing of samples

Every sale and movement of stocks of solvents- extracted oil ,'semi refined' or 'raw grade I' , edible 5. 
groundnut flour or edible coconut flour ,or both by the producer shall be a sale or movement of stocks 
directly to a registered user and not to any other person ,and no such sale or movement shall be effected 
through any third party.

Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut flour ,or both purchased by 6. 
a registered user shall be used by him in his own factory entirely for the purpose intended and shall not be 
re-sold or otherwise transferred to any other person :
Provided that nothing in this sub-clause shall apply to the sale or movement of the following:-

Karanjia oil1. 
Kusum oil2. 
Mahua oil3. 
Neem oil4. 
Tamarind seed oil5. 
Edible groundnut flour bearing the I.S.I certification mark6. 
Edible coconut flour bearing the I.S.I certificate mark7. 

No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for 7. 
purpose of sale any edible oil which is not packed, marked and labeled in the manner specified in the 
regulations unless specifically exempted from this condition vide notification in the official Gazette issued 
in the public interest by food safety commissioners in specific circumstances and for a specific period and 
for reason to be recorded in writing.
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          ANNEXURE A18 

 

 

 

 

Inspection of ETP units OCEMS installed at final outlet of ETP 

 

 
 

 
Karnal Technology outside premises CCTV installed at various points in unit 

  

Verification of records by Committee Representative of units present during 

inspection 
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Inspection of ETP units Online Continuous Effluent Monitoring System 

 

 
 

Solid separator in ETP  Blood coagulator 

 

 
 

 
Verification of fuel /biomass being used in boiler Secondary clarifier in ETP 
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